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  Final Order No. 54095/2017 

 

 

Per: Ashok K. Arya: 

  

The appellant M/s  Prem Mehandi Center  is in appeal against order in 

appeal No. 182-183(OPD)CE JPR-II/2013 dated 18.11.2013 whereunder inter 

alia demand of duty  alongwith interest and penalty in respect of the goods 

namely Heena Powder, Heena Dye Powder and Heena Cone (paste) has been 

confirmed. 

 

2. Both the sides, represented by Sh. Pradeep Jain, ld. CA for the appellant 

and Sh. R. K. Mishra, ld. AR for the Revenue, have been heard. 

 

3. After  having carefully considered the facts of the case  and submissions 

of both the sides, it appears that the matter is squarely covered by Notification 
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No. 11/2017-CE (NT) dated 24.04.2017 whereunder the subject goods which 

are in the category of Heena Powder and Heena Dye falling under Chapter 33 

of the First Schedule to the Central Excise Tariff Act, 1985 have been 

exempted from the duty of Central Excise for the period from January 1
st
  2007 

to March 1
st
, 2013.  The disputed period in the present case is from 01.08.2008 

to 01.11.2011. 

 

4. As the disputed period is covered by the Notification No. 11/2017-

CE(NT)(supra), the impugned order is set aside and appeal allowed with 

consequential relief, if any, to the appellant. 

 (Dictated and   pronounced in the open Court). 
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Member (Technical) 
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